
Chakma body approaches NHRC on alleged mental 
harassment by Changlang DC 
https://thenewsmill.com/2022/09/chakma-body-approaches-nhrc-on-alleged-mental-
harassment-by-changlang-dc/ 
The Chakma Development Foundation of India (CDFI) on September 22 filed a 
complaint with the National Human Rights Commission (NHRC) against alleged false 
prosecution and mental harassment of human rights defender Rup Singh Chakma, 
president of Arunachal Pradesh Chakma Students Union (APCSU) by the deputy 
commissioner of Changlang district of Arunachal Pradesh. 
 
The APCSU claimed that on September 19, the additional deputy commissioner of 
Bordumsa issued a ‘summon’ to Rup Singh Chakma by WhatsApp to appear before him 
on September 20 pursuant to the direction of the DC, Changlang district dated August 
23, 2022 to sign a bond under Section 107 CrPC (Code of Criminal Procedure, 1973) 
for maintaining peace and tranquillity in the area. 
 
“Rup Singh Chakma has been employed and working in Noida, Uttar Pradesh since 
June 2021 and is still working and living in Noida. He was not present in Arunachal 
Pradesh in August 2022. How could a person sitting in Noida break peace and 
tranquillity in Arunachal Pradesh? No inquiry was conducted to even find out whether 
Rup Singh Chakma lives in Arunachal Pradesh? The summon is nothing but an 
absolute abuse of power by the deputy commissioner,” CDFI founder Suhas Chakma 
said in a statement. 
 
 
The CDFI in its complaint stated: “The summon issued to Rup Singh Chakma for 
execution of good behaviour bond U/S 107 CrPC for maintaining peace & tranquillity in 
the area as per direction of the deputy commissioner appears to harass him and aimed 
to silence him for raising his voice against injustice meted out to the Chakma community 
by the state government.” 
 
“On March 23, Rup Singh Chakma and other Chakma HRDs briefed full commission of 
the National Human Rights Commission on their deplorable situation and further, on 
April 5, Rup Singh Chakma had organized a peaceful protest against racial 
discrimination and illegal census of the Chakma and Hajong communities by the state 
government of Arunachal Pradesh at Jantar Mantar, New Delhi,” the complaint stated 
 
The CDFI further alleged that DC, Changlang Sunny K Singh has been “systematically 
targeting the Chakma rights defenders”. It urged the NHRC to direct DC to immediately 
withdraw the summon and award compensation of Rs 1 lakh for false prosecution and 
mental harassment of Rup Singh Chakma. 
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Arunachal: CDFI moves NHRC alleging harassment on 
Chakma activists by Changlang DC 
https://nenow.in/north-east-news/arunachal-pradesh/seo-title-preview-arunachal-cdfi-
moves-nhrc-alleging-harassment-on-chakma-activists.html 
The Chakma Development Foundation of India (CDFI) today filed a complaint with 
National Human Rights Commission against the alleged false prosecution and mental 
harassment of Human Rights Defender (HRD) Rup Singh Chakma, President of 
Arunachal Pradesh Chakma Students Union (APCSU) by Deputy Commissioner of 
Changlang district in Arunachal Pradesh.  
 
On 19 September 2022, the Additional Deputy Commissioner of Bordumsa issued a 
“summon to Rup Singh Chakma” via WhatsApp to appear before him on September 20, 
2022, pursuant to the direction of the Deputy Commissioner of Changlang district dated 
August 23, 2022, to sign a bond under Section 107 CrPC for maintaining peace & 
tranquillity in the area.  
 
 
“Rup Singh Chakma has been employed and working in NOIDA, Uttar Pradesh since 
June 2021 and is still working and living in NOIDA. He was not present in Arunachal 
Pradesh in August 2022. How could a person sitting in NOIDA break peace and 
tranquility in Arunachal Pradesh? No inquiry was conducted to even find out whether 
Rup Singh Chakma lives in Arunachal Pradesh. The summon is nothing but an absolute 
abuse of power by the Deputy Commissioner”, said Suhas Chakma, Founder of the 
CDFI. 
 
The CDFI in its complaint stated, “The Summon issued to Rup Singh Chakma for the 
execution of good behaviour bond U/S 107 CrPC for maintaining peace & tranquillity in 
the area as per direction of the Deputy Commissioner appears to harass him and aimed 
to silence him for raising his voice against the injustice meted out to the Chakma 
community by the State Government. On 23 March 2022, Mr Rup Singh Chakma and 
other Chakma HRDs briefed full commission of the National Human Rights Commission 
on their deplorable situation and further, on 5 April 2022, Mr Rup Singh Chakma had 
organized a peaceful protest against racial discrimination and illegal census of the 
Chakma and Hajong communities by the State Government of Arunachal Pradesh at 
Jantar Mantar, New Delhi.” 
 
 
The CDFI further alleged that Sunny K Singh, Deputy Commissioner of Changlang 
district has been systematically targeting the Chakma rights defenders.  
 
A statement added, “Previously as Additional Deputy Commissioner (ADC), Miao Sub-
Division, he had initiated false proceedings against six Chakma human rights defenders 
from Dharmapur village under Miao Sub-Division in Changlang district in February 
2022. On 29 August 2022, the NHRC issued a conditional summon to the District 
Magistrate (Deputy Commissioner), Changlang district to either submit the reports it 
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sought on the harassment on or before 28.9.2022 or appear in person on 6 October 
2022.” 
 
 
The CDFI urged the NHRC to direct the Deputy Commissioner to immediately withdraw 
the summon issued and award compensation of Rs 100,000/- (one lakh) for “false 
prosecution and mental harassment” of Rup Singh Chakma. 
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NHRC Moved Over False Ceiling Collapse Incidents At MKCG  
https://odishabytes.com/nhrc-moved-over-false-ceiling-collapse-incidents-at-mkcg-
hospital-in-berhampur/ 
The National Human Rights Commission (NHRC) has been moved over repeated 
incidents of false ceiling collapse in the newly constructed building of the Super 
Speciality wing of MKCG Medical College and Hospital in Odisha’s Berhampur city. 
 
In a petition filed with the NHRC, social activist Rabindra Kumar Mishra has pointed out 
that a New Delhi-based contractors had completed the construction of the 5-storey 
building with a cost of Rs 150 crore around 4 years back. The Super Speciality Hospital 
was constructed under Prime Minister Swasthya Suraksha Yojana. 
 
The petitioner also said the hospital has several departments where many doctors and 
nurses besides the patients remain present round-the-clock. They had narrow escape in 
several instances of the false ceiling collapse in different departments. 
 
Following the incidents, a special team constituted with officials from SCB Hospital and 
Works department of the government inspected the construction works and submitted 
its report to the government. 
 
As per the report, the contractor has not handed over the building officially to the MKCG 
authorities. Besides, it has not made the building plan and related information available 
to the officials. As a result, the hospital authorities were finding it difficult to carry out 
maintenance and repair work of the building. 
 
Following the report, the Health and Family Welfare department had written to the 
Centre to direct the contractor to take remedial steps for permanent solution to the 
problem. 
 
Pointing out that the negligence of the authorities violated the right to life and health, the 
petitioner has sought the Commission’s direction to State and Central governments to 
take necessary steps to prevent recurrence of such incidents. 
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चांगलांग डीसी ɮवारा चकमा काय[कता[ओ ंपर उ×पीड़न का आरोप लगाते हुए 

सीडीएफआई ने एनएचआरसी का ǽख 
https://jantaserishta.com/local/arunachal-pradesh/cdfi-approaches-nhrc-alleging-
harassment-of-chakma-activists-by-changlang-dc-1589862 

चकमा डेवलपमɅट फाउंडेशन ऑफ इंͫडया (सीडीएफआई) ने आज राçĚȣय मानवाͬधकार आयोग मɅ 
मानवाͬधकार र¢क (एचआरडी) Ǿप ͧसहं चकमा, अǽणाचल Ĥदेश चकमा छाğ संघ (एपीसीएसयू) 
के अÚय¢ के कͬथत झूठे मुकदमे और मानͧसक उ×पीड़न के ͨखलाफ ͧशकायत दज[ कȧ। 
अǽणाचल Ĥदेश मɅ चांगलांग िजले के उपायुÈत ɮवारा। 19 ͧसतंबर 2022 को, बोडु[मसा के 
अǓतǐरÈत उपायुÈत ने 23 अगèत, 2022 को चागंलांग िजले के उपायुÈत के Ǔनदȶश के अनुसार, 

20 ͧसतंबर, 2022 को उनके सामने पेश होने के ͧलए åहाɪसएप के माÚयम से "Ǿप ͧसहं चकमा 
को समन" जारȣ ͩकया। ¢ेğ मɅ शांǓत बनाए रखने के ͧलए सीआरपीसी कȧ धारा 107 के तहत 
एक बांड पर हèता¢र करɅ। "Ǿप ͧसहं चकमा जून 2021 से नोएडा, उƣर Ĥदेश मɅ काय[रत हɇ 
और काम कर रहे हɇ और अभी भी नोएडा मɅ काम कर रहे हɇ और रह रहे हɇ। वह अगèत 2022 
मɅ अǽणाचल Ĥदेश मɅ मौजूद नहȣं थे। नोएडा मɅ बैठा एक åयिÈत अǽणाचल Ĥदेश मɅ शांǓत और 
शांǓत कैसे भंग कर सकता है? यह पता लगाने के ͧलए कोई जांच नहȣं कȧ गई ͩक Ǿप ͧसहं 
चकमा अǽणाचल Ĥदेश मɅ रहते हɇ या नहȣं। सीडीएफआई के संèथापक सुहास चकमा ने कहा, 
समन और कुछ नहȣं बिãक उपायुÈत ɮवारा सƣा का पूण[ दǽुपयोग है। सीडीएफआई ने अपनी 
ͧशकायत मɅ कहा, "उपायÈुत के Ǔनदȶश के अनुसार ¢ेğ मɅ शांǓत और शांǓत बनाए रखने के ͧलए 
सीआरपीसी के तहत अÍछे åयवहार बांड के Ǔनçपादन के ͧलए Ǿप ͧसहं चकमा को जारȣ ͩकया 
गया समन उÛहɅ परेशान करने और चुप कराने के उɮदेæय से Ĥतीत होता है। राÏय सरकार 
ɮवारा चकमा समुदाय के साथ ͩकए गए अÛयाय के ͨखलाफ आवाज उठाने के ͧलए उÛहɅ। 23 
माच[ 2022 को, Įी Ǿप ͧसहं चकमा और अÛय चकमा मानव संसाधन ͪवकास ने राçĚȣय 
मानवाͬधकार आयोग के पूण[ आयोग को उनकȧ दयनीय िèथǓत के बारे मɅ जानकारȣ दȣ और 
आगे, 5 अĤैल 2022 को, Įी Ǿप ͧसहं चकमा ने नèलȣय भेदभाव और अवैध जनगणना के 
ͨखलाफ शांǓतपूण[ ͪवरोध का आयोजन ͩकया था। जंतर मंतर, नई Ǒदãलȣ मɅ अǽणाचल Ĥदेश कȧ 
राÏय सरकार ɮवारा चकमा और हाजɉग समुदाय। सीडीएफआई ने आगे आरोप लगाया ͩक 
चांगलांग िजले के उपायुÈत सनी के ͧसहं चकमा अͬधकार र¢कɉ को åयविèथत Ǿप से Ǔनशाना 
बना रहे हɇ। एक बयान मɅ कहा गया है, "पहले अǓतǐरÈत उपायुÈत (एडीसी), ͧमयाओ सब-
ͫडवीजन के Ǿप मɅ, उÛहɉने फरवरȣ 2022 मɅ चांगलांग िजले के ͧमयाओ सब-ͫडवीजन के तहत 
धम[पुर गांव के छह चकमा मानवाͬधकार र¢कɉ के ͨखलाफ झूठȤ काय[वाहȣ शुǾ कȧ थी। 29 
अगèत 2022 को, NHRC ने िजला मिजèĚेट (उपायÈुत), चांगलांग िजले को 28.9.2022 को या 
उससे पहले या उससे पहले उ×पीड़न पर मांगी गई ǐरपोट[ Ĥèतुत करने या 6 अÈटूबर 2022 को 
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åयिÈतगत Ǿप से पेश होने के ͧलए एक सशत[ समन जारȣ ͩकया। सीडीएफआई ने एनएचआरसी 
से अनुरोध ͩकया ͩक वह उपायुÈत को जारȣ समन को तुरंत वापस लेने और Ǿप ͧसहं चकमा के 
"झूठे अͧभयोजन और मानͧसक उ×पीड़न" के ͧलए 100,000 / - (एक लाख) का मुआवजा देने का 
Ǔनदȶश दे। 
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